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to see the judnent ? Yes. 

To be referred to the ReporteL:s or not 

Whether Their Lordships wish to see the fair copy 
of the judgment ? Yes. 

N.NGUfA,MBR (J) 	In this application the reliefs souaht for ar 

for a  diactiont the respondents to appoint the applicant I  

in relaxation of the normal rules for appointment and 

for such other reliefs as he may in the circum3tances be 

found entitled to. 

2. 	The a asa of t he applicant is 

of Had ibandhu Panda who was a Group 'D 

the Pcts & Telegraphs Department. The said Hadibaridhu 
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panda while working at Jobra under Cuttack City Div icion 

died. He( the applicant) preferred original application 

No.122 of 1983 for considerinq his case to get a job 

under the Posts and Telegraphs Department. That case was 

disr'osed of by this Tribunal by directing the Respondent 

No.2 i.e. Postmaster Gefleral,Orissa Circle,to consider the 

care sympathetically. After the disposal of O.A.122 of 

1988 some more facts were placed by him before the 

Respondent who rejected hisapp1icant1 s ) prayer as one 

of the members is workingin the Department and this order 

of rejectionis made Annexure-2. His CCSC further is that 

cr he is the person with whom his mother and unmarried 

sister and his brother said to havebeen in employment under 

the Posts & telegraphs is 1ivin, separate)ow,4 that coU1 

not have entailed the rejection of his prayer for appoint-

meat on compassionate ground. The applicant has also 

averred that some others have been given compassionate 

appointments in relaxation of normal rules of recruitment 

even thouqh one member of each of those families wa havino 

cmpio'ment. 

The respondents in their reply in counter have 

reiterated that as the brother of the applicant was in ser-

vice under the Posts & Telegrhs and as the family is not 

in indigent circumstances, the applicant is not &ititled to 

appointment on compassionate grounds. 

We have heard learned counel f or the applicant 

and MrASwini Kumar Misra, learned Senior Standing Counsel 

(CJT) for the respondents and perused the papers. Learned 
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a 	v i.y Vehemently urged that 

his is a fit Case where a cnoassjonate approach is 

and he has further contended that theelder 

of the applicant has been appointed under the 

:3tate Government and before the death of the anLljcant'S 

Tjerefore, no auestion of any compaaejonate 

a j 	an. would arise. Learned counsel for the applicant 

has drawn our attention to Aflnexure-C to the counter 

I a a cy of a letter written by the Office of th. 

Postmaster Gpneral,Orjssa Circle, to Shri Arun Kumar 

Larida, the present appli'ant. on a perusal of this 

be aj:jarent that the case of the applicant 

a:al1y considered by the Circle Relaxation Coariaaac 

headed by the Postmaster General,Orissa Circle on 16.6.19381 

nd that was in accordance with the di rect ioni s sued by 

this Tribunal. The cnmjttee could not recommend the case 

of the applicant for the foll'ing reasons i.e, there was 

already an earning rmber in the family getting adequate 

income and the wid of the deceased official was havinc 

ans of livelihood and there was no indigent 

'arrantirig reonsideration. Learned canse1 

for the applicant has argued that there are some exceptionsi 

to normal rules of carpassjonate appointment. We have 

alr.ady stated above that it is not a case where the 

applicant's case for compassionate, appointment was not 

considered by the Department but the Departmentwhile 

trying to cnply with the order passed by this Tribunal 

2cind it difficult to provide employment to the applicant 

on compassionate ground. Learned cinselr the respondents 

Uica that the applicant h a not been able to brincj out 
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nay circumstance suçectinq indigenc.co* in the fnrnily 

oT the applicant.Therefore, one of the main contentions 

uc getting appointrnt on compassionate ground was 

::ent. on the other hand, learned counsel for the 

:liant has very vehemently urged that the family 

is indigent. It is neither desirable nor is it reauired 

in the facts and circumstances of the cace to embark 

on an enquiry about the financial cenditian of the 

family of the applicant. Suffice it to say that from the 

impugned order we find that the committee had applied 

js mind and reached its conscious conclusion about the 

financial conditions of the applicant's family. This 

Tribunal is not an appellate authority with regard to 

such a finding of the departmental authorities. It is 

undisputed that one of the brothers of the applicEnt. is 

in employment. Therefore, the applicant has no basis to 

cay that the family is indigent. 

5. 	In view of the above circumstances, we are not 

inollncd to issue any direction as prayed for. 

Acco:dnqly the application fails but without costs. 

vi a-Chairman 

4444 ... ..........••.e•.• 
Mernher(Judicial) 
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